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impose a burden on the common man and
also on the running industry.

Further, the undesirable features like
the difference in the basic rate of tax on
public and private companies, requirement
regarding distribution of a statutory per-
centage of dividend in certain cases comnti-
nue.

There are also a few inequitous provi-
sions in the Finance Bill. Take, for in-
stance, the increase in the incidence of tax
on capital gains by bringing within its pur-
view short term capital assets, those that
are held for less than 24 months. This is
really a serious hardship.

Certain measures have been proposed
to check evasion. Take, for iostance, cl.
19 and cl. 32 of the Finance Bill. There
can be no two opinions about the fact that
tax dodgers should be dealt with very
severely. However, in order that the
measures to check evasion may not hit the
honest assessee, it is pecessary that the
provision relating to concealment of income
for income-tax, for under-valuation of as-
sets for wealth tax should apply only if
the default is deliberate and wilful —I
hope the hon. Finance Minister will bear
these in mind—and the same is duly estab-
lished by and independent authority.

1 am happy that our. Finance Minister
a little while ago gave some guidelines
which are for determining the value of
assets. [ think this is really very helpful. A
margin of error of, say, 25 per ceat is
reasonable. The demand in respect of
penalty should invariably be stayed till at
least the second appeal stage.

May I also refer to another provision
regarding the discretion given to the ITO
to disallow payment for goods, services or
facilities to the relatives of an assesse¢ or a
director of a company on grounds of being
excessive or unreasomable not in keeping
with legitimate business needs ? Can
any ITO in fairness be able to discharge

the obligation cast on him by this provi-

sion 7 Valuation of goods and services is
a very technical fask.

st dww aifew (aaga=): gwmfy
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MR. CHAIRMAN : 1 thought the
hon. Member would conclude in a minute
or iwo so that anothet hon, Member could
start tomorrow.

How long will- the hon. Member take ?

SHRI M. SUDARSANAM : 1 will
continue tomorrow. !
MR. CHATIRMAN : All right. Then

we will have the half an hour discussion
now. ot

18 34 brs.
COTTON PRICES*

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : Mr. Chairman, it is very rare
that farmers” questions are discussed in
this highest forom of the country. This
being one of such rare occasions, even
though the attendence does not warrant it,
Ithank you and the hon. Minister who
will answer for this discussion. -

‘The primary object of raising this dis-
cussion is to bring into focus the carefrée
manner in which farmers' questions are
approached at the secretariat level and
even at the political level of the Semior
Cabinet Ministers, and how it is that what
should normally be the due share of the
farmer is denied him.

The question on which this discussion
is based raised three points of principle on
which the entire cotton policy should rest
normally in any country which has some-
thing to do with agricultural development.
The first was about the prices of raw
cotton last vear in the November-December
period Statewise ; the second was what
were those prices now at the current market
rates ; In the third instance, the question
raised was : do thé Government propose
to enforce support price for raw cotton ?
On all these three vital aspects, the answer
given “was that the prices of cotton in
November-December were so and so, as if

qEveT, €13 g A9 TG § 1w F -
*Half-an-Hour Discussion. .
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the prices of raw cotton and ginned and
pressed cotton were the same thing and as
if the prices that are paid for gioned and
pressed cotton were in the same proportion
in which the farmers get their price. The
question relaled to the price of raw cotton
in the markets in various States. All the
States have got regulated markeis. The
prices in important market cenlres are
broadcast by the All India Radio. The
Government of India‘has got market ad-
visers offizes attached to it. Had they
cared to ask from these sources, the Minis-
ter could have come out with proper replies
that the price of raw cotton was so much
last year and so much this year. It is not
so. It may appear to be an innocent slip
on the face of it. No ; il was the result
of a deliberate design at the secretariat
level. The fact is that ibe price of rdw
colton for the last twenty yecars had been
much below the so-called fleor price.
Every year the cotion cultivator is floored
in order that the mills and the traders
oould get huge profits at the cost of the
farmer.

The idea of control over the price of
cotton and textiles was born during the
Second world war when the Imperial
British Government on the basis of the
slave economy in Iodia designed that the
troops should get their textile uniforms at
the cheapest rates. They designed the
mechanism of control, in such a way that
the mills got cotton at the cheapest rates
and they could sell goods 1o the troops al
cheap rates —all at the cost of the culti-
vator. The mills were comeriog fuge
profits in that way. It is very unfortunate
that in spite of twenty years of Indepen-
dence the same mechanism had contioued
and the same mills had been fatteaing at
the cost of the cultivators and they funnel-
led their profits into wrong chanaoels such
as horse trading and horse racing. The
authority concerned with the laying down
of the policies was the Textile Commis-
sioner’s office and time and again the de-
mand was made that, that office should
either be.abolished or transferred from the
Commerce Ministry to the Agricultural
Ministry. This demand was made oot
with a view to taking away any office from
the Commerce Ministry but was made oaly
with a view that the Agriculture Ministry
which should normally look after the pro-
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duction and the marketing of agricultural
commodities should also be concerned with
this office. Though named as the Textile

. Commissioner's office, it has nothing to do

with the textiles ; they only see to it that
the price of raw cotton was reduced to the
bottom and they have succeeded in that.
Time and again the question of fixation of
cotton price had been raised and it was
admitted that the price fixed was unremu-
nerative to the farmers. Just to satisfy us

_ that they were also somewhat concerned

with the farmers’ " lot, they used to say
that they would give a remunerative price

" to the farmers. The ceiling price of cotton

had been raised two or four times during
the last twenly years but the floor price
continues to remain at the same level and
certainly did net rise in proportion to the
ceiling price. Cotton is a commodity
where hedging is possible and sort of
wagering contracls are noticed ; it is also
a commodity where fortunes are either
made or unmade by traders at the cost of
cultivators.

And in this commodity, everywhere,
and in all the years, when the cotton crop
was coming into the mandies from the
farms, the prices were at rock-bottom.
Either bscause there was restriction on the
movement or on holding, or a restriction
on the holding by the mills or on the pur-
chase by the mills, the prices were such,

Lastly, the Textile Commissioner's
office has always been the quickest mecha-
nism for revising upwards, because of the
multipliers on the basis of controlled price
of land which was supposed to be controlled.
With this background we approached the
Commerce Ministry last year for the re-
moval of controls on cotton and he has
been very pleised Lo concede our demand.
What has been the result ? When we re-
guested that control on cotton should be
removed, we did not envisage even in
dreams that what he would do was that he
would remove not only price control but
also the control on the movement, the
control on holding, and the control on
credit and all such mechanisms which have
been used time and again towards the
farmer. But what has been the result ?
The price control was removed, namely,
the ceiling price was removed, due to the
movement cootrol, due to credit control
and also stock-holding control, and due to
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the Indian Coiton Mills Federation's reso-
lution not 1o purchase cotton for more
than one month's stock, the cotton prices
reached the rock bottom. When this fact
had been tried to be brought before the
House the administration comes in the way
of reformer only from this peint of view,
and when they were asked for the price of
raw colton they gave the price of ginned
cotton. 1t is common knowledge that the
rate prevalent in Bombay, by any stretch
of imagination, cannot be the rate of
cotton - prevalent in the cotton mills.
What is the further result ? The rates
prevalent in Bombay also involve a large
profit-margin ; the government then did
ot have cotton price control.

Thirdly, the rates prevalent in Bombay
bhave nothing to do with the abnormal
charges under the pretext of processing,
under the pretext of movement, under the
pretext of handling or storage and even
under the pretext of cost and the Govern-
ment have absolutely po control, and
therefore, this so called price control, the
so-called idea of rice control on cotton has
not been partial, but in effect was designed
to develop and 10 be used solely for the

mills.
With this background, when we
requested the Ministry 1o remove the

ceiling price, they promptly removed it,
but they took care to see that cotton prices
ruled at “the bottom ; when the cotton
prices ruled at the bottom, this issue was
raised before the House, and the Finance
Minister and the Commerce Minister vied
with each other in answering that they are
well above the floor price, as if the floor
price has something to do with efficiency
of prices. When it has been agreed that
the prices of cotton, even according to the
Government, in spite of their device in
favour of the mills, are somewhere around
the ceiling prices, which were prevalent
two years back—that is the season, a year
back —then it appeals to reason that when-
even prices fall below the ceiling price,
the Government should have come but
with prompt steps. But what is the
result 7 The Minister promised in this
very House that the restriction on stock-
holding would be removed, but it takes
two months for that order to go from New
Delhi to Bombay, the order to the effect
that Government have removed the restric-
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tion. The Minister said that he would
advise the Millowners' Association to resile
from their resolution that they would not
purchase more than one month’s quota—
what is the result 7 The millowners have
come out with'a statement that “it is not
the concern of the Minister to advise
whether we should resile from the resolu-
tion holding restrictions that more than
one month's quota would not be purchased.”
So, either the Government should have
amended control, and that 100, with the
sole object of supporting cotton at an
economic price, or, they should not have
the control. And in order to have that
control, while fixing the price of raw cotton,
they should take into account not the floor
price but the support price, an efficient
level of support price being the current
ceiling price. The only remedy which, it
seems to me, would be proper is that the
Government will come out with a firm
proposal of not only fixing the raw cotton
price at the present ceiling price but
assuring through the STC or the Food
Corporation or through any other govern-
mental agency, that the Government will
not be the first to come into the market
if the price rules below the so-called
support price. The Government's intention
should be firmly declared that even if the
price rules sufficiently high above the
so-called support price, the Government
will purchase the cotton in a large way to
avoid cornering of stocks by the so-called
profitesrs who go on cornerinz the stocks.

With this, | earnestly appeal to the
hon. Minister. It is for the first time
that the farmers in India have starled—
they hope against hope and we have
remembers of some revision somewhere in
favour of the agriculturists. Let him now
fix the price at a suitable level so that
we can judge whether he is really interested
in supporting agriculture.

The Minister has been saying all along
that the real solution to the problem lies
in increasing the per-acre yield of cotton.
He knows more than anybody else that
increasing per-acre yield costs money and
money at a level much more than what
the normal rain-fed cultivation of
cotion  would cost. Therefore, if it is
necessary to increase the per-acre yield, it
is all the more necessary to increase the
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price of raw cotton and fix it not only at
the ceiling, but at least 10 or 15 per cent
more than that.
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SHR1 S.R. DAMANI (Sholapur) :
Cotton is the biggest commercial crop in
the country. More than 20 lakh acres
are under cotton cultivation. Though the
acreage is highest in the world, still we
have to import cotton worth Rs. 50 to 60
crores per year, because our per-acre
vield is the lowest, being just one-third of
that in the developed countries.

At present the Textile Commissioner is
concerned with the distribution of cotton.
Government should start one institution
to look afier the development of quality
and increase the per-acre yield of cotton-
Previously there was the Central CottoR
Committee. That Committe had don®
quite a good job. Similarly, there should
be one instituticn to look after the pro-
At present we ar®
importing cotton from other countries.
want 1o suggest that your imports should
be organised in such a way that the
imported cotton arrives in the market
much before the Indian cotton comes to
the market so that the imported cotton
does nat affect the price of Indian cotton.
I want to make one more suggestion. This
year the farmers have suffered. There is
adulteration in cotton by mixing long
staple cotton with the short staple variety,
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The ginning presses should be asked to
put the number on the bales and if any
bale is found to be adulterated the gioning
press should be penalised. That way we
can improve the guality of cotton. In
Gujarat they are very strict. Digvijay is
selling at Rs. 150 more and L147 is selling
at something less. That is because there
is no adulteration. Therefore, as 1
suggested to gioning presses should put
their pumber so that if any bale is found
to be adulterated they can be penalised.

SHRI SRADHAKAR SUPAKAR
{Sambalpur) : Sir, ] wish 10 put three
brief questions. In a recent study of the
import of PL. 480 aid to India the Gokhale
Institution of Economics has posed the
question as to how far the import of
cotton under PL. 480 affected the price
and production of raw cotton in India.
The answer they found is that the data
presented show that cotton production
more or less stagnated after 1956-57. That
is to say, from the year when PL. 480
agreement was entered into cotton pro-
duction more or less stagoated. Although
in this year the production of cotton has
gone up by ten per cent the prices in West
India mostly have fallen by 25 per ,cent.
When international prices are much higher
than the prices prevailing in India, how
is it and why it is that the Government is
not thinking of giving support to low
prices of raw cotton in India 7 Since they
are fixing some control over the ginned
cotton or prepared cotton, is there any
difficulty in giving some support to the
farmers and having some control so far as
produciion and sale of raw cotton is

concerned ?
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MR. CHAIRMAN : The hon. Minis-

ler.

SHR] SONAVANE (Pandharpur) :
Sir, I have given a chit.

MR. CHAIRMAN : Every day the

Chair has to repeat ' that only those hon.
Members whose names have come in the
ballot will be allowed to ask questions, |
have relaxed it in the case of those hon.
Members who have given their names but
those names did not come oul in the ballot:
because two hon. Members, whose names
have come out in the ballot are absent, 1
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have given those hon. Members a chance.
But 1 cannot give a chance to an hon.
Member who gives the name on the spot.

SHRI SONAVANE : Sir, on a prev-
ious occasion vou were kind enough to
relax .the rule. Since I have given my

MR. CHAIRMAN: 1am not going
to relax it today. Now, the hon. Minis-
ter.

THE - MINISTER OF COMMERCE
(SHRI DINESH SINGH): Mr. Chair-
méan, ] am entirely one with the views ex-
pressed by the hon. Moembers in favour of
the farmers in our country asd on a num-
ber of occasions. when 1 have had the
opportunity to discuss this matter in the
House 1 have said that Government will
make every effort to reorient the policy in
such a manner as to sec that the mazimum
benefit will go to the producers. But to
be able 1o do that we must look at the
problem realistically. I do oot think that
an agilaticnal appraach, or an appsoach to
make difference of opinion between the
Ministries of Government wil be of any
use, because Gowvernment functions as one
and Cabipet has joint respoasibility.
Whether the Ministry is in my charge, or in
charge of somebody else, whether it is the
Commerce Ministry or the Agriculture
Ministry, the policy of the Government will
be implemented by all the Ministries. Jt
is this attitude of trying to create diffasence
of opinion between Ministrics that tends
10 create certain difficultics.

Memories are short and people send to
forget things which they do mot wish to
wemember. When the quession of de-con-
tzol of cotton came last year, I had warned
in this House that what we are askimg far
can lead to a certain amoust of dificulties,
at loast ig the short period. Qwer.a peried
of time, 1 think it will stabilise, but there
could be difficulties. 1 had said this ip the
House itssalf and I hope at least sogpe of
the hon. Members remember the warning
given by me at that time.

19.00 brs.
Now, susidenly they forget all thast and

think that because of cestain things that we
did not do - prisss have fallen. May 1 say
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that if we had removed tbe movement res-
trictions or even if we were to remove
the movement restrictions as they are today,
1 think, the bulk of the benefit will not go
to the producers ? I shall be happy to sit
with bon. Members, who are interested in
the producers, and discuss and explaio to
them how the bulk of the profit will go to
the¢ middlemen and not to the producers.

These were the basic reasons for us to
introduce this and it is, if I may say so, quite
wrong to sayv in the House that we did not
know what we were doing. When I came
before the House and armounced the lifting
of the control on prices of cotton, I had
said exactly what we were going to do and
it was that policy that was enforced. It
will be misleading the House to say that
the implications were not realised.

SHRI SHIVAS RAO §. DESHMUKH:
It was not stated that you would indulge in
the same practices of restrictions  for the
same reason of profiteering at the mill oend.

SHRI DINESH SINGH : As [ said,
memories are short. 1 had exactly given
in this House the restrictions that would
be detailed and those restrictions were
then supported because they were weighted
in favour of the grower. I say again today
that it is in favour of the grower and hon.
Members, who think that the removal of
those restrictions will be in favour of gro-
wers are again misleading the House and
the country today.

Then, the question was raised about
the agpswer that we had given in the House.
May 1,-with all due -respect, take a little
time of the House and say  that this ques-
tion was raised by Shri Deorao Patil. It
was starred question No. 1230 and the
version that was given to us said :

“Will the Minister of Commerce be
pleased o state the price of cotton
prevalend in each Staie 7"

It is this price of cotton that we had
to supply to the House. I had explained
to the hon. Member that day that we had
supplied that. [ can understand the diffe-
rence between cotton and kapas and also
between raw cotton and kapas but when
they talk of raw cotton, even in the report
of the Agricultural Price Commission, set up
by the Ministry of Agriculture about which
they bave been talking, the term ‘raw cot-
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ton has been used for ginoed or lint cot-
ton and mot for kapas. So, let us not
mix the facis when we are discussing a
matter. Let us go on its own merits.
Why do you create on agitational attitude
to discuss something which stands on its
own merits as because of this, one general-
ly tends to cloud away the real facts be-
neath this 7

The whole point is that in cotton, as
in any other agricultural commodity, we
have not yet been able to establish the
institutions which will give to the grower
a stable price over a period of time. When
there is a shortage of a particular agricul-
tural commodity, the agriculturist rushes
to grow that. By the time he has grown
it, as. others have followed his example,
there are surpluses. Because there are
surpluses he gets less price for it and be-
cause he gets less price for it, he tends to
move to other agricultural commodities
which have fetched better prices. By the
time he has moved, this commeodity in the
next year has improved, while the commo-
dity to which he has moved bas not im-
proved. Therefore the agriculturist is in
this difficulty and that is the real point to
emphasize and not which ministry deals
with it or what answer is given or not
given. That is only taking up the time of
the House unnecessarily. That is the basic
point to which we have to address our-
selves.

May I say that Government are con-
sidering the question of setting up of com-
modity corporations which will, with the
assistance of the necessary buffer stocks,
go into the question of giving stable prices
to agricultural commodities. That will be
the real answer. The rest of it is only an
agitational approach, if I may say so with

- all due - respect to hon. Members, because
I know their intentions are not bad but it
is because of the difficulty in presentation
that we get into this situation. The Govern-
ment is addressing itself to the basic funda-
mental question of price stabilisation of
agricultural products, specially of jute and
cotton which fall under the Ministry of
Commerce at the moment.

But may 1 ni)r again in this House that
it is a very difficult problem. It will not
be of easy solution immediately and we
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shall have to go into the question of suffi-
cient resources to build up the buffer
stocks, to acquire the necessary machinery
to acquire the product and to distribute
it.

And all that takes time. The House is
aware that Government set up the Agricul-
tural Marketing institution and in the
number of years that it has been in exis-
tence, it has not been able to master the
entire problem of foodgrains procurement
and its distribution.

So, these difficulties are there. We
are limited by our resources, by our diffi-
culty, in creating this machinery. But this
is the fundamental problem. This is a pro-
blem not only in this country but, may I
say this problem is all over the world with
regard to agricultural products and, in
many countries where resources are availa-
ble, they have gone ioto this institutional
arrangement and also price support and in
this we are also endeavouring in a modest
way. It will be wrong for the Government
to come forward bere and make announce-
ment of policies for which they will not
have the institution to implement them.
Therefore, the anoouncement that we make
here with all the goodwill to do something
better for the farmers has to be limited to
the capacity and to the resources that we
have today and itis this that we must
build today to be able to meet the require-
meants of the farmers.

May I say my Ministry of Commerce,
in co-operation with other Ministries that
are dealing with this matter, are examining
the possibility of setting up these two
corporations, the corporation for jute and
the corporation for cotton, so that the
farmers can get the best price for their
produce.

A number of questions have been ask-
ed. Mr. Supakar_ raised the question of
prices that they have fallen by 25 per cent.
Now, he has, unfortunately, not mentioned
the period over which these prices have
fallen. If you look at the general’ picture
of the commodity index, the picture is
somewhat different. When we look at the
commodity index from the year 1961-62 on-
wards till March this year with 1952 base
as 100, we see that raw cotton prices index
in 1961-62 was 108.6 ; in 1962-63—112.7 ;
in 1963-64—118.6 ; in 1964-65—125.9 ; in
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1965-66—129.2 ; in 1966-67—139.3 and on
March 23, 1968 it was 168.8. So, the
prices have moved up. It is a matter of
opinion that one can say they have not
moved far enough. I would say myself
that they have oot mioved as much as they
should have moved and that the agricul-
turist is oot gelting the best remuneration
for his product at this price. On this I
agrec.

SHRI TULSHIDAS JADHAY : These
prices are for cotton, not for raw cotton.

SHRI DINESH SINGH : Raw cotton
is not kapas. Kopas is not classified as
raw cotton. Kapas is classified as kapas
and raw cotton means lint or ginned
cotton.

SHRI TULSHIDAS JADHAYV : Belore
ginning.

SHR1 DINESH SINGH: We have
got the statistics ; all statistics have been
collected. There is some point in it. May
I say that when we talk of this kapas price,
we have got to take into account that kapas
includes two different commercial commo-
dities 7 One is cotton seed which is sold
separately and it fetches now a reasonable
price and also the lint that comes out of
it. Therefore, so far as cotton is concern-
ed, the price has been taken on this basis
because it is in this form that it is a com-
mercial crop so far as textile industry is
concerned and that is how, traditionally,
its description has grown and the price of
the cotton seed is quoted sepa_ratgly.

Now, the Agrigultural Prices Commis-
sion have themselves recognised the diffi-
culty in going to a support price of kapas
as such.
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SHRI1 SONAVANE : What is it called
before ginning ? (Tnterruptions).

Cotton (H.A.H. Dis.)

SHRI DINESH SINGH :  Kapgs,
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MR. CHAIRMAN : The House stands
adjourned till 11 A.M. tomorrow.
19.15 hrs.

The Lok Sabha then adjourmed till Eleven
of the Clock en Tuesday, April 30, 1968
Vaisakha 10, 1890 (Saka).
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